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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

ORIGINAL APPLICATION NO. 168/2023
Raju Goyal Applicant
Vis.

Mira Bhayandar Municipal Corporation
& ors. Respondents

AFFIDAVIT-IN-REPLY

I, Sanjay Donde, the Deputy Municipal Commissioner of
Mira Bhayandar Municipal Corporation, do hereby state on

solemn affirmation as under:

1. I say that present application is registered pursuant to
letter of applicant alleging huge illegal® construction. The
applicant has suppressed that alleged structure was temporary
tent on open land for a religious congregation. I submit that
section 234 of Maharashtra Municipal Corporation Act 1949
reads as under: '
234. With the concurrence, in any area for which a
Commissioner of Police has been appointed, of the

Commissioner of Police or any officer nominated




65

by him and elsewhere, of the District Magistrate or
a;ny officer nominated by him, the Commissioner
may grant a written permission for the temporary
erection of a booth and any other such structure on

any street on occasions of ceremonies and festivals.

I submit that large number of persons were likely to gather for
religious congregation of Jain religion from 1% June 2023 to 30"
November 2023. I submit that on account thereof Municipal
Corporation granted temporary permission dated 23/01/2023 for
erection of temporary tents. I submit that said permission was
granted pursuant to NOC dated 6/7/2022 granted by Traffic
Department, NOC dated 16/7/2022 granted by Police
Department and NOC dated 19/7/2022 granted by Fire
Department. I say that after completion of function, structures
have already been removed. Hereto annexed and marked
Exh.”A” are the copies of NOC dated 6/7/2022 granted by
Traffic Department, NOC dated 16/7/2022 granted by Police
Department, NOC dated 19/7/2022 granted by Fire Department
and temporary permission dated 23/1/2023 granted by

respondent no. 1 corporation.

2. I therefore submit that temporary tents subject matter of
present application were not illegal but were pursuant to

permission granted by respondent no.1 corporation. I submit that
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the same would also explain why Environment Clearance was
not insisted upon. I say that tents were permitted to facilitate the
religious function and public participating in the function. I say
that no permanent construction was to be erected. I reiterate that

temporary tents have already been removed.

3. I say that present application was filed in October 2023
i.e.at fag end of function. I submit that applicant has not placed
correct and complete facts before this Hon’ble Tribunal. I am not
dealing with contentions which are subject matter of other cases

and/or are not pertaining to respondent no. 1 corporation.

4. 1 submit that municipal officers have acted strictly in
accordance with law, bonafide, reasonably, fairly and in public
interest. I say that there is no case on merit and none of the

reliefs prayed for by the petitioner deserve to be granted.

5. Ideny each and every allegation, averment, statement and
submission made in the above letter/application which s
contrary to and/or inconsistent with what is stated hereinabove
and/or is not specifically dealt with. I crave leave to file
additional affidavit in reply as and when required. I therefore
submit that there is no substance in the application and the same

deserves to be dismissed with costs in the interest of justice.
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6. I say that what is stated hereinabove is true and correct to

the best of my knowledge, information and belief.

v

THAS 556500 day of September, 2024 Deponent
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MIRA-BHAINDAR MUNICIPAL CORPORATION - q
FIRE DEPARTMENT i ]

Tel No. 2819 76 37/ 101 S

DATE: (41 s7-no2

1 Sub :- Grant of Provisional No Objection Certificate Stipulating Fire Protection and Fire

{ Puvuﬁumqihunentﬁ;rthepmpmed“(hMrmasProgmm”Ouhubmth.NoJH.
Ne. 21(ps), 23(pt), 42, 45, 4712, 48, 9211, 9212, 93, 94, 95, 96/2, 100 at Village Varsave Tal, &
Dist. Thane.

; Applicant has given a Proposal for a issi of “Chaturmas Program” to be held on 1* June
2023 to 30" November 2023 on above mentioned S. No, Plot.

[

[

Sr. No.
01
| 02 i
03 315 Nos.
04 I Nos. (Sitting Capacity 7000
05 Bhojan Shala 1 Nos.
06 Dormitory . 20 Nos.
07 Pandal "3 Nos.
08 Dormi 13 Nos.

The site is located on 12.00 meter vide road connected with 15.00 meter wide road.

SUGGESTIONS ; :

® Open Space as per shown in the Plan around all the temporary structures shall be maintained free of all
Projection / Encroachments / abstruction for casy movements of fire appliances & same shall be capable of
taking the load of fire engines up to 40 tones,

® Separate area for Parking shall be provide.

* High clearance and width of the entrance gates shall not be less than 5.00 meters.

* This N. O. C. is valid from 1* June 2023 to 30" November 2023 only,

FIRE FIGHTING UIREMENTS:
SUGGESTIONS FOR WATER TANK

® Applicant shall be provide 4 Nos. separate Water Tanks for fire fighting purpose with minimum 20000 Jiter
capacity of each tank.

percolating of IST marked delivery hose pipe IS-636 marked with ISI-903 marked couplings & GM branch pipe IS-
2871/1983 marked. .

RTABLE FIRE HER:- -
ABC Type store pressure fire extinguisher IS-15683 of 4 kg. capacity for the protection of Pandals,
Tents/Temporary structures, Dormitory & at other required Places, -
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HosesoflSmetarIengthofmGSmrﬂchhaulougwithstandardbrmchpipe.hshalloonﬁrmtolanestIS: 636
and 903 respectively.

c)! Accesstoallmeassanblypoﬁnshllbeﬁveeﬁunobsu'ucﬁon.
d) T‘hepﬁntedlayoutmaplpknmlagcsubfﬂasﬂyVisible)sha]lbeinsta!ledu'momtatvarioixsplacesinthe
layoutwhich“dﬂassistﬂ;epeopldpilicfnrﬂmevmaﬁonincaseofmagm.
TRAINED FIRE OFFICER ] GUARDS; _ .
a. A qualified fire officer with qualification of min. Sub Officer Course and Firemen with qualification of Firemen

b. The trained security having basic knowledge of fire fighting & fix met installation shall be provided / posted -
round the clock.
. Maintenance of all the first aid fire fighting equipments, other ﬁreﬁghﬁngeqn’pnentslappliance in good
working condition at all times.
d.  To liaise with the City Fire Brigade on regular & continual basis.
DISASTER MANA. EMENT PLAN:;
a) Disaster management plan for fire & other emergency shall be prepare and kept ready at the security check
point/security cabin.
b) The mock drill with the designated fire marshal for any operation ofdisastermanaganmtplan shall be carried out
before 1% June 2023 and it shall be in keep in practice with a periodic interval of at least 15 days.
c) Emergency exit route plan shall be displayed in the various points in the layout along with the marking of asscmhly.
point.
d) The Phone number of local firs service and disaster management cell of Mira-Bhayandar Municipal Corporation
shall be display at varions points in layout.
ALTERNATIVE SOURCE:-
An alternative source of L.V./H.V. supply from a separate sub-station with appropriate Change Over Switch shall
be provided for fire — pump. emergency lighting circuits and manual fire alarm system. It shall be housed on / in
separate cables, -

GENERAL RECOMMENDATIONS : y.
ACCESS

Adequate passageway and clearances required for the fire fighting appliances to enter the premises shall be provided at
the main entrance, the width of the entrance shall be not less than 5.00 meters. If an arch or covered gate is
constructed, it shall have a clear head-room of not less than 5 meters,

The Chief Fire Officer reserves right to amend. any additional recommendations deemed fit during the stage
wise inspection due to the statutory provisions amended from time to time and in the interest of the protection of the
people/public, .

The Party has paid the capitation fees Rs, 22,000/ vide receipt No.3OQ\Q  dated 19/07/2022 for the
Total gross built up area 28160,14 Sq. mtr. as certified by the Architect vide his letter Dated 04/07/2022.
Town planning department is requested to verify the total built up area and inform this office and if same is
found to be more for the purpose of levying additional capitation fees if required.

. Thanking you,
A. HIE}‘]RE/OFFICER

FIRE & RGENCY SERVICES
MIRA-BHAINDAR MUNICIPAL CORPORATION

PLEASE NOTE:- As per The Fire Prevention & Life Safety Measures Act The Fire Fighting Installation Work
should be done by Licensed Agency appeinted by Government Of Maharashtra only. The list of the License i
Agencies is available on www.maharashtraficeservices.org Or www.mfsindia.org. ; : ¥
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